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GO VERNMENT OF 1:HDIA
MINISTRY OF FINANGE
{ DEP.ARTMENT OF REVENUE)

A4 FEESS

New Delhi, the /&P 3,14 1986.

NOTIEICATION
INCONE~TAX

No, é?si‘s (F.No.203/'?3 /66 =ITA.II) 1 In dontinuation of this
Office Notification No. 6:&5 (F.No.zos/ua/_g‘ ~ITA.II) dated

23.4,3985,

i¥ is hereby notified for general finformation thRat the

- Institution mentionaed below has been approved |by Department of

“Secionti fic

& Indusgtrial Researchy New Delhi, the Prescribed

duthority for the purposes of clause (33 ) of submsection (1) of

Soction 35

(Thirty five/One/Iwe ) of the Income~tax Act, 1961

- read with Rule 6 of the Income-tax Rules, 1962 undexr the category
"Asstel ation™ subject to the following conditipns :-

i’

C41)

iii)

iv)

That the Lal Chand Agre Resesxch Ifsti tute, New DeilM

will maintain a separate account of the sums received by
it for scienti fic research.

That the said Asseelatlen will furhish annual returns
of its scientific research activitips to the Prescribed
Authoziity for every financial year fn such forms as may
be laid down and intimated to them [for this purpose by
30th dpril each years

That the sa2id Assetiailon will supmit to the Prescribed
Authority by 30th June gach year a $opy of thair audited
atunual accounts showing their totaljincome and expenditure
and balance sheet showing its assetp liabilities with a ’
copy of 2ach of these documents to Ehe concerned
Commissicner of Income=taXe

That the seid agguedation will apply to Central Board
of Direct Taxes, Ministry of Finance, {Department of
Revenue)y Now Delhi, 3 months in adyance before the
¢xpiry of the approval for further ¢xtension.

épplications received after the datg of cexpiry of
approval are liable to be rejectad.:

b

INSTLTIUTION |

* Lal Ghand Agre Research Ingtitute,|Blat o, 4 & S,
nd Floor, Commereial Gompiex, Hening Savitrl Cingng,

Uregter Kallash-1X, Chiragh Ualld Royd,| New Delbiello 048°%,

Contdesess 2/""
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All GommlsQ10ners of Incomeutax (2 GOplQS)t e e e :

Director of Inspection (Inv.)/(Splo Inv.)/IT&Audlt/RS&PR/
Vigilance/Intelligence/Recovery/Survey/P&PRy New Delhis

Dimcctorate of O & M $ervices (Income«tax), AlwannﬁuGhallb,
Mata Sundri Lane, New Delhis

The Secretary, Department of 3dcientific & Industrlul
Researchy Technology Bhavan, New Mehrauli 'Road, New, Delhl
with reference to their OiMe NO°.lf33§fEEifﬁng.

<dated 5@%5%19&5! E Rt ’

The Joint Secretary & Legal AdV1ser, Mlnistry Of Law,
Shastri Bhavany New.Delhis :

The Hambery verningeameuémcm
Institure, Fiaf:mu&& £nd Floow

&oaa, New aenﬁ..m 0%

Comptroller & auditor Général'of India (50 copies)e.

Bulletin Section of D.IL.{P&R), Now Delhi (5 copies)a

- ( V.67 Dabra )
83&3? ﬁaﬁvataxy to %haiﬁavnmnmsﬁt ai*lhais
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